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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

Original Application No.33/2022

In the matter of Ganesh Prasad Vs. GNCT of Delhi.

Most respectfully showeth that:-

In compliance of NGT order in OA No.33/2022 in the matter of Ganesh Prasad Vs.
GNCT of Delhi issued by the Hon’ble NGT Court, it is submitted that the above said R.O.
Plant at K-07, 25 Feet Road, Part-ll, Chanakya Place, New Delhi has been sealed on
02.11.2023. Also fine of Rs.1,00,000/- (Rupees One Lakh Only) was imposed to the defaulter
Shri Suresh Chand on 04.11.2023.

It is further submitted that Tehsildar (Dwarka) has been assigned the duties of
sealing of the bore well in Dwarka Sub Division. The detailed submissions of Tehsildar
(Dwarka) in the matter are attached herewith for kind perusal of the Hon’ble Tribunal. The
reasons for the delay in sealing of RO plant have been explained in the report of Tehsildar.

It is humbly submitted that the delay in sealing of R.O. Plant was neither intentional
nor deliberate violation of orders of this Hon’ble Tribunal.

The Hon'ble Tribunal may kindly accept the apology of the undersigned for the delay
caused in taking timely action in sealing of RO Plant. The undersigned the highest regard for
the Hon’ble Tribunal and assures this Hon'ble Tribunal that the undersigned is fully

committed to upholding the Tribunal’s orders.
:/;4\\\\19

(Vinay Kumar Mongia)
Sub Divisional Magistrate (Dwarka)



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

Original Application No.33/2022

In the matter of Ganesh Prasad Vs. GNCT of Delhi.

Most respectfully showeth that:-

In compliance of NGT order dated 02.11.2023 in OA No0.33/2022 in the matter of
Ganesh Prasad Vs. GNCT of Delhi issued by the Hon’ble NGT Court, it is submitted that the
above said R.O. plant at K-07, 25 Feet Road, Part-Il, Chanakya Place, New Delhi has been

sealed on 02.11.2023. Also fine of Rs. 1,00,000/- (Rupees One Lakh Only) was imposed to
the defaulter Shri Suresh Chand on 04.11.2023.

It is further submitted that on checking through online diary through DelServ
System, following three communications are reflected:

1. Letter dated 17.10.2022 forwarded by DC (South) to DM (South-West).
2. letter dated 08.01.2023 received in the office of DM (South-West) and
forwarded to SDM (Dwarka).

3. Letter dated 28.07.2023 forwarded by DC (South) to DC (New Delhi).

It is humbly submitted that in Dwarka Sub Division, Chhat Puja is celebrated in a
massive scale and there were around 181 Puja sites in Dwarka Sub Division during the year
2022, The arrangements for tentage, lights, water, security, sanitations, etc. are to be
arranged/coordinated by the Revenue Department. During the year 2022, Chhat Puja was
celebrated on 30.10.2022 for which preparations for identifying and making arrangements
at each and every sites begins atleast 15 days in advance. During this period, all staff of
Dwarka sub division with the help of additional staff were deployed for smooth conduct of
Chhat Puja celebration.

Immediately after the completion of Chhat Puja, elections for MCD Election-2022

were notified and responsibility of conducting of election for three wards No.117, 118 & 119

was with SDM (Dwarka). The election process was completed on 15.12.2022, but many

reports and other pending letters related to election were required to be completed. During

this period also, all the staff was deployed for election duty. Since there is already shortage

* of staff, there was huge pendency of work during the month of January and February 2023.

Due to the large pendency, the letter got mixed up in some files and action could not be
taken at that time.

It is further submitted that the order of Hon’ble Tribunal of July 2023 could not be
communicated in time also as there was some confusion regarding address of the location
which was written as Chanakyapuri Palace due to which orders were initially forwarded to
DC (South), which than forwarded to DC (New Delhi).

It is humbly submitted that the delay in sealing of R.O. Plant was neither intentional
nor disobedience of orders of Hon’ble Tribunal. We sincerely apologise for the delay in
sealing of R.O. Plant. The Hon'ble Tribunal is assured that we will be careful in the future

and make sure such instances are not repeated. \w)\/

TEHSILDAR/EXECUTIVE MAGISTRATE
(DWARKA)
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GOVT. OF NCT OF DELHI
OFFICE OF THE SUB DIVISIONAL MAGISTRATE (DWARKA) *
SOUTH WEST DISTRICT
SECTOR-10, DWARKA NEW DELHI-110075

No. F.10 (8) SDM (DW)/2022-23/ 2T ~ Dated: QF\\QQLE

ORDER

Whereas the National Green Tribunal has fixed compensation to be paid for violation in
terms of Section 15 of the National Green Tribunal Act, 2010 for polluting the environment.

And whereas, pursuant to the order dated 02/12/2016 of the Hon'ble Supreme Court of
India in the matter of M.C. Mehta Vs, Union of India and Ors. regarding air quality, Graded
Response Action Plan (GRAP) has been notified by the Ministry of Environment, Forest and Climate
Change, Government of India on 12/01/2017 for implementation through Environment Pollution
(Prevention and Control) Authority (EPCA). Further, on the recommendation of the Task Force, EPCA
has been issued various directions to the Government of NCT of Delhi to control Air Pollution vide
letter dated 08/10/2020, the Delhi Pollution Control Committee has conveyed/issued directions for
taking necessary steps to comply the same including taking action as per provisions against the
defaulters violating the instructions/directions. Wy

And whereas, National Green Tribunal vide its order dated 02/04/2015, has ordered to pay a
penalty of payment of compensation by the defaulter for burning and other violation as mentioned
below:
(i). Garbage, (ii). Leaves, (iii) Waste plastic, (iv). Rubber, (v). Self mounding, (vi). Open Building
Material Stock, (vii), Construction Site without use of preventive equipments, (viii). Bore-well
connections, (ix). ETP Plant, (x). Pollution, (xi). Vehicles carrying construction material without

covering. (xii). Using of Generator Sets emitting smoke.
And whereas, it is observed that Unin sl VJ{ Ln W
’ L

Roo- Olawk v ' C

is found undertaking the activities of Construction & Demolition and violations as tick marked above
which is causing environmental pollution and is in violation of Orders / Directions of National Green

Tribunal.
Now, therefore, in pursuance of National Green Tribunal Order, |,Vinay Kumar Mongia,

SDM (Dwarka) order that P lo “- )"lo 'q“ ’&\Od(_ - \Q 1 ’/" ':_-LT

c kankya Place. . b Ham Nexar s
Shall be liable to pay a sum of Rs. lbo , 60 z/-\
(Rupees (6] IU’ y 4 ) for polluting the environment

ft in favour of "Delhi Pollution Control Committee" and deposit the same

to be paid by Demand Dra
in the O/o Sub Divisional Magistrate (Dwarka), Sector-10, Dwarka, New Delhi- 110075 on before

by !Sﬂ\)ﬂ.")  failing which necessary action will be initiated accordingly. (\\

(Vinay Kumar Mongia)
sub-Divisional Magistrate (Dwarka)

Copy for information to: -

1. PA to District Magistrate (South-West), Govt. of NCT of Delhi,
Kapashera, New Delhi-110037.

2. Member Secretary, Delhi Pollution Control Committee,
Gate, Delhi-110006. ‘

3. GuardFile.

old Terminal Tax Building,

4™ & 5™ Floor, ISBT Building, Kashmere

Forwarded for necessary action at your end.

Wm 193190512
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BSES Rajdhani Power Limited

ﬁcme + Mask + Washing hands + Social Distancing = Victory over Covid

5 \ Due Date(: fif):
g S - o 28-12-2022
Bill of Supply for Electricity
Name ;
: SURES /
: s Sanctioned Load :3.00 (kVA) CA No. s 3??(;212%%3
Billing Address : RAM SAROOP SHOP AT PLOT NO-7 BLOCK K Contract Demand hEnr;et;gl.?_;lF;:n g 1PSK
ﬁé\::;w\ PLACE Il UTTAM NAGAR NEW DELHI M [ | £ 6.00 (KVA) Supply Type T
Power Factor :0.986 Bill No. : 101086468340
" Pole No. : VKPPC57081 ngBIE:ISiS : Actual v
obile / Tel. No. 1 9212025900 - i : .D. No. - R122/103
Email ID : ashish.13v@gmail.com NelonRee g BIUEELT CCTV Tagged :No
District / Division : Uttam Nagar Cycle No. 122 Street Light Tagged : No
Walking Sequence  : CP4040007A5CC Tariff Category : Non.Domestc[ LT (Up to 10kW) Wi Fi Tagged :No
Bill Month : DEC-22 s .
Bill Date s Customer Care Centre No.(i&s ¥ 9% @ iR 9123 (24x7 Toll Free)
Meter No. Unit | Billed Consumption (Current) | Billed Consumption (Prevlous) ~ [Multiplication Current Consumpnon(mn tjqa)
ﬁm "“) (a) [Date of Meter Reading| Readlng Date of Meter Readlng" :
i 26505800 kWh 11-12-2022 30820.00 10-1 1-2022 29589.00 1.00 31 1231.00
5 26505800 | kW 11-12-2022 6.56 10-11-2022 1.00 6.56
§ 26505800 kVAh 11-12-2022 31582.00 10-11-2022 30334.00 1.00 31 1248.00
S | 26505800 kYA 11-12-2022 6.68 10-11-2022 1.00 6.68
= Billing Details (@ @1 faxw)
) ﬂg Current Period Charges 3 FT ) (1112000 tor112.2022 )
85 Fixed Consumptlon Energy | Slabwise Energy Charge | Slab¥ise Power Purchase Electricity Tax @ 5% on Total Amount
P el g | e | oy
&8 2 nits | Amount = “B” | PPAG% |  PPAC A Rxm;wn : e ?
Yo O X = agn ='n"
£ N S R T i (R EEAT
',.a.. § - B 1950 16 |\ (!ﬁ!’ﬂ)‘;'. mﬂﬂ{) | Rw) mm/@m W, 5% P %)
==l | 1532.26 124800 16.00 7488.00 20.69 [1549.27 72162 48182 12947.21
SR [1.02 Mth(s) el
Q= PPAC on Fixed Charge - Rebate) = F*
:'(S{ Charg:=“?" t
o] 2 631.42
§ E 317.02 TCS Amount € “I"
=8=8 | ccTV units Base Amt. | Surcharge
B
23 0.00
S [stroet Light Units Other Charges *J"*
2E 22580
Rl | WiFi Units CCTV Bill Amount
- 3
§ E Total Units =1248 Total (B)=488.00 Total(C)q549 7 | Total(D)= 0.00
&89 Past Dues / Refunds / Subs|dy (ﬁ'w AT/ AI™T/ ﬂﬁq@,ﬁ) Consumer registered under GST may submit it's GSTIN at concemed dmsnon
(3] o - -
56 Provisional Bill Refunds/(z B ‘Arrears (@) Late Payment Total Charges Net Amount
B [ Refuna Refund | Amount [Peiodtowhichftraies | SU/Cher6e(LPSC) | - Payable Beyable
e Unit Amount (af) Proddse) | 008 g waien) | (G 3 3) (et 2 )
o ;j o 7.28 12954.49 12954.49
gl BG Security Deposit 2 Bill Amount Payable
g BG Expiry Date fRe <= )
R | o o St ey | 1260000 | Oash Security Doposit | 000,00 < 12950.00
a Interest accrued for F¥n21-20 , already adjusted in bill No. %630.00) Due Date of Payment
102314865969 _(generated for the periodi5.03.2022 10 14.04-2022 ) <3 fify

Interest for F2022-23

will be adjusted in your first bill to be generated in FY__2023-24

-

]

If payment is made after the due date, LPSC
for the delay, shall be charged in the next hill.
(Fraa @ A8 A S i
®g 3Tl fad A verdigasd sis fam wimem)

R 39 fadq

,%ﬁ Aed J ueog

g
[
g
3
§
5
-
(7]
3
:

Last payment < 15610.00
of all dues (including arregrs
%200, Three phase¥500. !

*Other charges lndudu -Lmde ol
amount include Energy, MPPAB,PT o and Elntm:lty :
correction. Pension Surcharge @ 7.00% has been levied
under the heading "Security Deposit with DISCOM"
customer care centre of respective division office. Anyt

| from mains when mﬂnun. mmlconservaenamyand

received on _02-12-2022

Payment accounted upto 10-12-2022

The connectlon shall be hable for drsconnectlon on non-payment
3 a econnection - Single phase

afftce for requi
01. 10.2021. The amount of Security Deposlt against your conna\:ﬂon is mentioned herewith
Npori any discrepancy by furnishing documentary proof in that regard avallable with you, at the
Iu roof o

BSES Powered by b ‘

Payment sllp
* Make your ohlqunlnD paynblu toBRPLBA umom

«» Cheque should not be post dated.

» Write your telephone number on backside of the cheque.

BHARAT

2200R103161369000001295000202212280000000000

|II||II|I|||||||||||||||I!|

BILLPAY BSES Ra]dhanl Power Limited

* Cheque should be account payee and payable at Delhi.
* Do not staple. only clip the cheque to payment slip.

Bill amount payable : ¥ 12950.00

Cheque/DD No.:

Bill month: .REC-22.000.
(1 Hetg ora ey
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Instruction for Download Barcode Generalor
Diary No. dcsouth/2022/46829
UID No. Dated 17/10/2022
Category of Sender General
Received From AJEETA DAYAL AGRAWAL SEE CMC 11
Subject HONBLOE NGT MATTER OA NO. 33/2022 GANESH PRASAD V/S GOVT OF NCT OF DELHI

Subject Category

S.No Received By Date of Dispateh 1o Drepate
Recepl Dale

It loc south ~ 117/10/2022  |DM SOUTH WEST |20/10/2022  |Click Lo View Action Taken |

Disclaimer: Designed, Developed and Hosted by National Informatics Centre (NIC)
Contents Owned and Maintained by, Government of NCT of Delhi
NIC is not Responsible for any Inaccuracy in the Data of this Site.
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SDM SW
Instruction for Download Barcode Generator
ry No. . dcsw/2023/2966
D No. Dated 08/01/2023
tegory of Sender General
ceived From

AJJETA DAYAL AGRAWAL SR ENV ENGINEER CMC -11

Subject HOB BLE NGT MATTER OA NO 33/2022 GANESH PRASAD VS GOVT OF NCT OF DFIHI

Subject Categoiy

S.No Received By Date of

Dispatch To Dispatch
Receipt Dale
|t [piarysw  |08/01/2023 |[sdmdwsw  [08/01/2023  Click to View Action Taken ]

Disclaimer: Designed, Developed and Hosted by National Informatics Centre (NIC)
Contents Owned and Maintained by, Government of NCT of Delhi
NIC is not Responsible for any Inaccuracy in the Data of this Site.



Diary No.

UID No.

Category of Sender
Received From
Subject

Subject Category

S.No Received By

|t |pCsouth

Disclaimer: Designed, Developed and Hosted by Natio
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SDM SW

Instruction for Download Barcode Generator
desouth/2023/35266

Dated 28/07/2023

General

CONSULTANT JUDICIAL NGT P B ND

ORDER PASSED IN MA NO 24/2023 IN ORTGINAL APPLICATION NO 33/2022

Date of Dispatch To Dispatch
Date

Receipt
|28/07/2023  |DC NEW DELHI |28/07/2023  |Click to View Action Taken

nal Informatics Centre (NIC)

d Maintained by, Government of NCT of Delhi

Contents Owned an
the Data of this Site.

NIC is not Responsible for any Inaccuracy in



